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3ol HT 396Y el drell fhal e [(AfY & dcad 3ueey &
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7. G&TH WASRT & AT & f{eg rdie.- (1) 9RT 6 &
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Seordel A 3ol fRam o w1g o R, O Qwfafg W, qeed
& PR & 9T H FHUET & S|

10. FFufadl ganr - (1) I 3@ sfRfayA &
T I I dTelT SAfFT HIS HFUAT g1, af Tdsw e,



6
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7 RAfga forar s
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303 3N FRO FT FUA

facAE T A (3wl W Heete) fRfras,
1976 ol WISl & fow sfold ar 3o & 3efher sifaat &
HedloT R FHAuy v 3fRAT™T HIar g1 I 39 Ifaa &t
Slaftg tdr § S o Uog 7 [fud O fomelr of offd ar
3aa fRdr smer @ fO%y, due, g, 9g GaRT AT IIAT
HeeRUT LT dlcaifid &l §, O e ®&R g@nT, (i3
3ol JRfATA, 1894 & 3refieT a1 fohell ook wilol= @ offA
T 3Slel 3USTd e arell fohdl 3w fAf & 3t 31fea &
forar o g1 gg IfRfags ot offdl & 3earor & @y 7 o
RAeeya 3ORT axar § Sas gy &, geard wiery i
fof@a 9@ 3egen & Rar, seia i sRiarfear smer & & =i
gl

g FARIA FHs a7 & qdfed s I, 38 s
fafer wenerer srfafaas, 1961 & ary 3 & 3refer R &
H Pud il & el W fAeeus Y, SiEr QAT 3l
HAFAIT &7 A olleh cTaeAT AT AT I AT {aT T
@A & Uil § I1 3HAN Glidehel glaT HATST § HUaT HRA I
T AT AT & ufage § A7 3HA Admd g T
IFATIT e & T g 3@ far s a@nfgel

I fadus qdfed 3Rt i wita & faw $oaa g
31 fa9ges e g

SHARTH Tlery,
gHRT #7A|
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yRAod U ey AT
s & Aeafaf@a @us, It yfEafEa & aa §

al, TUsT THR Hl, YAd WUS & A Jotd Ty & Faer &
a7 9 & U gasFd HEEr-

gvus & way A

6(1) i RRIRcar st Rt e & 3rcdfdse
giall, fafed &eet;

7(1) 98 9&9, ToaH 0T e ®Ed ST gehdlr
3R g AT st 0@ 3 F 3idiase
giall, fafgd &eet;

11 59 AARIT & FASTT H FATTad el

FEATTAT FedrAlelel AHART Shfd & § 3R Aega: @l
& fawat ¥ gefda ¢

SHARIA TR,
gAY FA
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Bill No. 17 of 2013

(Authorised English Translation)

THE RAJASTHAN LANDS (RESTRICTIONS ON
TRANSFER) BILL, 2013
(To be Introduced in the Rajasthan Legislative Assembly)

A

Bill
to impose certain restrictions on transfer of lands acquired or
under acquisition for public purposes and on acquisition of
interest in any lands situated in notified area and to provide for
the matters connected therewith and incidental thereto.

Be it enacted by the Rajasthan State Legislature in the
Sixty-fourth Year of the Republic of India, as follows:-

1. Short title, extent and commencement.- (1) This Act
may be called the Rajasthan Lands (Restrictions on Transfer)
Act, 2013.

(2) It extends to the whole of the State of Rajasthan.

(3) It shall come into force at once.

2. Definitions.-In this Act,unless the context otherwise
requires,-

(a) “competent authority” means any person or
authority authorized by the Government, by
notification in the Official Gazette, to perform the
functions of the competent authority under this
Act, for such areas as may be specified in the
notification;

(b) “development” means the carrying out of building,
engineering, mining or other operations in, or
over, or under any land or the making of any
material change in any building or land or in the
use of any building or land, and includes re-
development and any lay out, and sub-division of
any land and also the provision of amenities and
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projects and schemes for development of
agriculture, horticulture, floriculture, forestry,
dairy development, poultry farming, piggery,
cattle breeding, fisheries and other similar
activities, and "to develop" shall be construed
accordingly;

(¢) “Government” means the Government of the State
of Rajasthan,;

(d) “land” means agricultural land;

() “notified area” means any area in the State of
Rajasthan notified under section 3 of the Criminal
Law Amendment Act, 1961 (Central Act No. 23
of 1961);

(f) “prescribed” means prescribed by rules made
under this Act;

(g) “scheme” means the scheme of acquisition of land
for the planned development of cities of
Rajasthan; and

(h) “Urban Development Acts” means Acts of
Rajasthan  State Legislature providing for
development or improvement of urban areas in
Rajasthan.

3. Prohibition on transfer of lands acquired by State
Government.- No person shall purport to transfer by sale,
mortgage, gift, lease or otherwise any land or part thereof situated
in the State of Rajasthan which has been acquired by the
Government under the Land Acquisition Act, 1894 (Central Act
No. 1 of 1894) or under any other law providing for acquisition of
land for a public purpose.

4. Restriction on transfer of lands in relation to which
acquisition proceedings have been initiated.- No person shall,
except with the previous permission in writing of the competent
authority, transfer or purport to transfer by way of sale, mortgage,
gift, lease or otherwise any land or part thereof situated in the State
of Rajasthan, which is proposed to be acquired in connection with
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the scheme and in relation to which a declaration to the effect that
such land or part thereof is needed for a public purpose having
been made by the State Government under section 6 of the Land
Acquisition Act, 1894 (Central Act No. 1 of 1894) or under the
corresponding provision of any other law providing for acquisition
of land for a public purpose, and the Government, has not
withdrawn from the acquisition under section 48 of that Act or
under any such law.

5. Restriction on acquisition of interest in lands situated in
notified area.- (1) No person, who is not entitled to enter or remain in
any notified area without obtaining a permit in accordance with the
provisions of the Criminal Law Amendment Act, 1961 (Central Act
No. 23 0of 1961), shall, except with the previous permission in writing
of the competent authority, acquire any interest in any land or part
thereof situated in such notified area.

(2) No Company or body corporate shall, except with the
previous permission in writing of the competent authority, acquire any
interest in any land or part thereof situated in such notified area.

6. Application for grant of permission for transfer or
acquisition of interest.- (1) Any person desiring to transfer any
land referred to in section 4 by way of sale, mortgage, gift, lease or
otherwise or to acquire any interest in any land referred to in
section 5, may make an application in writing to the competent
authority containing such particulars as may be prescribed.

(2) On receipt of an application under sub-section (1) the
competent authority may, after making such inquiries as it deems
fit, by order in writing grant or refuse to grant the permission
applied for.

(3) The competent authority shall not refuse to grant
permission under this section-

(a) for the transfer of any land referred to in section 4
except on one or more of the following grounds,
namely:-

(1) that the land is needed or is likely to be needed
for the effective implementation of a scheme; or
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(i1) that the land is needed or is likely to be needed
for securing the objects of the Urban
Development Acts, or for any public purpose for
which the land has been or is being acquired; or

(ii1) that the land is needed or is likely to be needed
for any development within the meaning of the
Urban Development Acts or for such things as
public buildings and other public works and
utilities, roads, housing recreation, industry
business, markets, schools and other
educational-institutions, hospitals, public open
spaces and other categories of public uses;

(b) for acquisition of any interest in any land referred
to in section 5 except on one or more of the
following grounds, namely:-

(i) that such acquisition is or is likely to be
prejudicial to the maintenance of public order
or essential supplies or services in the
notified area; or

(i) that such acquisition is or is likely to be
prejudicial to the safety or security of India.

(4) Where the competent authority refuses to grant
permission under this section, it shall record in writing the reasons
for doing so and communicate a copy of the refusal order along
with such reasons to the applicant.

7. Appeals against orders of competent authority.- (1)
Any person aggrieved by an order of the competent authority
under section 6, may, within thirty days of the date of receipt of the
order by him, file an appeal to the prescribed authority in such
form and containing such particulars as may be prescribed.

(2) On receipt of an appeal under sub-section (1), the
prescribed authority shall, after giving to the appellant an
opportunity of being heard in the matter, dispose of the appeal as
expeditiously as possible.
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(3) Every order made by the prescribed authority in appeal
under this section shall be final.

8. Period of operation of orders of refusal to grant
permission to transfer land.- Where the competent authority has
made order under section 6 refusing to grant permission or where,
an appeal having been filed against such order, the prescribed
authority has made an order under section 7 confirming such order,
the order refusing to grant permission shall be in operation only for
a period of three years from the date of the order made by the
competent authority or the prescribed authority, as the case may
be, and thereafter a fresh application for permission may be filed
under section 6 .

9. Penalty.- (1) If any person contravenes the provisions of
section 3 or section 4, he shall, on conviction, be punishable with
imprisonment for a term which may extend to three years or with
fine or with both.

(2) If any person contravenes the provisions of section 5, he
shall, on conviction, be punishable, with imprisonment for a term
which may extend to three years or with fine or with both and any
interest acquired in contravention of the aforesaid section shall,
immediately upon such conviction, stand forfeited in favour of the
Government.

10. Offences by companies.- (1) If the person committing
an offence under this Act is a company, every person, who at the
time the offence was committed, was in charge of, and was
responsible to, the company for the conduct of the business of the
company as well as the company shall be deemed to be guilty of
the offence and shall be liable to be proceeded against and
punished accordingly:

Provided that nothing in this sub-section shall render any
such person liable to any punishment, if he proves that the
offences were committed without his knowledge or that he
exercised all due diligence to prevent the commission of such
offence.



15

(2) Notwithstanding anything contained in sub-section (1),
when an offence under this Act has been committed by a company
and it is proved that the offence has been committed with the
consent or connivance of, or is attributable to any neglect, on the
part of any director, manager, secretary or other officer, he shall
also be deemed to be guilty of that offence and shall be liable to be
proceeded against and punished accordingly.

Explanation.- For the purposes of this section-

(a) “company” means any body corporate and
includes a firm or other association of individuals;
and

(b) “director” in relation to a firm, means a partner in
the firm.

11. Power to make rules.- (1) The Government may, by
notification, make rules for carrying out the purposes of this Act.

(2) Without prejudice to the generality of the foregoing
provision, such rules may provide for all or any of the following
matters, namely:-

(a) the particulars which an application to be made
under sub-section (1) of section 6 shall contain;

(b) the authority to which an appeal may be filed
under sub-section (1) of section 7, the form in
which such appeal may be filed and the
particulars which such appeal shall contain;

(c) any other matter which is required to be, or may
be, prescribed.

(3) All rules made under this section shall be laid, as soon
as may be after they are so made, before the House of the State
Legislature, while it is in session, for a period of not less than
fourteen days, which may comprise in one session or in two
successive sessions and, if before the expiry of the session in
which they are so laid or of the session immediately following, the
House of the State Legislature makes any modification in any of
such rules or resolves that any such rule should not be made, such
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rule shall thereafter have effect only in such modified form or be of
no effect, as the case may be, so however, that any modification or
annulment shall be without prejudice to the validity of anything

previously done thereunder.
12. Repeal.- The Rajasthan Lands (Restrictions on

Transfer) Act, 1976 (Act No. 27 of 1976) is hereby repealed.
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STATEMENT OF OBJECTS AND REASONS

The existing Rajasthan Lands (Restrictions on Transfer)
Act, 1976 imposes certain restrictions on transfer of lands acquired
or under acquisition for public purposes. It prohibits person who
purport to transfer by sale, mortgage, gift, lease or otherwise any
land or part thereof situated in the State of Rajasthan which has
been acquired by the Government under the Land Acquisition Act,
1894 or any other law providing for acquisition of land for a public
purpose. This Act also imposes restriction on transfer of lands in
relation to which acquisition proceedings have been initiated
except with the previous permission in writing of the competent
authority.

It is considered appropriate that the aforesaid Act should be
re-enacted to include therein restrictions on acquisition of lands
situated in the areas notified under section 3 of the Criminal Law
Amendment Act, 1961 where such acquisition is or is likely to be
prejudicial to the maintenance of public order or essential supplies
or services in the notified area or is or is likely to be prejudicial to
the safety or security of India.

The Bill seeks to achieve aforesaid objectives.

Hence the Bill.

SHARTA Tler,

Minister Incharge.
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MEMORANDUM REGARDING DELEGATED
LEGISLATION

Following clauses of the Bill, if enacted, shall empower the
State Government to make rules with respect to matters stated
against each such clause:-

Clause With respect to

6(1) prescribing particulars which an application shall
contain;

7(1) prescribing the form in which such appeal may

be filed and the particulars which such appeal
shall contain;
11 carrying out the purposes of this Act.

The proposed delegations are of the normal character and
mainly relate to matters of detail.

SHARIA T,

Minister Incharge.
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(St TereaTer faure wam & qUEnRa R Smdem)

TSIE Qe o

A vt & R ARfa @ el & aefe vt ¥ siavor
W AR sfgfET &7 & Rua 5l off ofF & Ra & s w
Flawy fdrus afRifRe =@ 3k s9@ gaea 3k ameqefs
fwat & T 3uay F@ & v g

(St TereaTe faure wam & qUEnRa R Smdem)

qa*‘rcrgmwam,
s gRa|
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(3 THART TierY, gemdr #3)

Bill No. 1701 2013

THE RAJASTHAN LANDS (RESTRICTIONS ON
TRANSFER) BILL, 2013
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(To be introduced in the Rajasthan Legislative Assembly)
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RAJASTHAN LEGISLATIVE ASSEMBLY

A
Bill

to impose certain restrictions on transfer of lands acquired or
under acquisition for public purposes and on acquisition of
interest in any lands situated in notified area and to provide for
the matters connected therewith and incidental thereto.

(To be introduced in the Rajasthan Legislative Assembly)

PRADEEP KUMAR SHASTRY,
Special Secretary.

(Hemaram Choudhary, Minister-Incharge)



